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FEBRUARY 28,1994,

ORDER ON M.A.NO.16 OF 1994

We have heard the learned standing
counsel, apropos this application seek-
{ing more time toﬁcbmply with the direc-
tion of this Tribunal. The Judgment
of the Tribunal under reference has
since been upheld by the Supreme Court.
In that situation we think that ‘the
Government'sheuld'be.more than anxious
to compljfrnlth the directions of the
Trlbunal subsequently afflrmed by the
Supreme Court. But, then from that
we are told to-day and ffem:the‘records
.produced before us there does not appear
| to  be any anx1ety on:the part of the
administration to“comply with the orders
of this Tribunal, subsequently upheld
by the Supreme Court as well. While
we must record our strong dissent and
ekpreSS' our displeasure regardingf the
delay involved in the implementation
of the Tribunal's order, we however

accede to the emphatic plea made by

the learned Standing Counsel for more
time.  Acceeding to his request for

further extemnsion of time,we grant
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four months time to comply with the
orders as from to-day. YWe' make it

clear to the learned Sténding Counsel 0
‘through him to his clients, that on"
no account any further extension of

time will be granted. Let a copy of
this order be made available to. the
Government counsel. We "direct that
one more application of a similar nature
said to be pending in 0.A.No.9/94 but
listed before the other bench is ordered

to be brought before this Bench and

disposed off in like terms.
MEMBER(A)
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